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the Table

{c) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (8Shrl Andl K.
Chanda): (a) Allotment of accom-
modation in Delhi/New Delhi is as a
rile made with reference to the date
of continuous posting of the applicant
concerned at these stations and the
emoluments drawn by him. The
principles are laid down in the Gazet-
te of India Extraordinary dated the
24th January, 1950.

(b) and (c). Allotments are made
_strictly in order of priority except in
cases of proved hardship where sub-
iect to the application being support-
€d by the Head of the applicant's de-
partment, accommodation one or two
class below his entitlement is sanc-
tioned on an out-of-turn basis by a
coramittee consisting of three officers.
Illustrative of the cases of proved
hardship are casex in which there is
an unexpected termination of tenancy
cr inability to secure private accom-
modation, or serious illness in the
family caused or aggravated by con-
citions of overcrowding or unhygienic
surroundings.

PAPERS LAID ON THE TABLE

NOTIFICATION 1SSUED UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of Commerce (Shri
Kanugo): I beg to lay on the Table,
under sub-section (8) of Section 3 of
the Essential Commodities Act, 1955,
a copy of Notification No. S.R.O. 3719,
dated the 16th November, 1957,
making certain amendments to the
Textiles (Production by Powerlooms)
Control Order, 19586. [Placed 1in
Library, See No. LT-417/57].

RerorT oF COMMISSIONER FOR SCHE-
pULED CASTES AND TRIBES

The Minister of State in the Minis-
try of Home Aftairs (Shri Datar): 1
beg to lay on the Table, under Article
338(2) of the Constitution, a copy of
the Annual Report (Parts I and II)
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of the Compgissioner for Bceheduled
Castes and Scheduled Tribes for the
year 1856-87. [Placed én  Library
See No. LT-418/87].

NOTIFICATION ISSUEDP UNDER ESSINTIAL.
CoMMODITIES ACT

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table, under sub-section (6) of Sec-
tion 3 of the Essential Commodities.
Act, 1985, a copy of Notification No.
P&D-19(1) /58, dated the 26th Novem-
ber, 1957, [Placed in Library. See No..
LT-419/57).

PREVENTIVE DETENTION (CON-
TINUANCE) BILL*

The Minister of Home Affairs
(Pandit G. B. Pant): 1 beg to move
for leave to introduce a Bill to con-
tinue the Preventive Detention Act,
1950, for a further period.

Mr. Speaker: Motion moved:

“That leave be granted to in-
troduce a Bill to continue the
Preventive Detention Act, 1850,
for a further period.”

Some Hon. Members: We oppose.

Mr. Speaker: Any hon. Member
may state in brief.

Shri T. K. Chaudhuri (Berham-
pore): Sir, we oppose the introduction
cf this Bill because it has almost be-
come a farce that Government comes
from time to time to extend the
tume limit of the Bill by instalments.
It would have been far better if the
Government makes up its mind and
if it so wants, telis the country and
the Parliament that it wants to make
it a permanent feature of the statute-
book.

I might remind this House that,
vshen this Bill was originally passed
in 1950, the late lamented Sardar
Putel who was then the Home Minis-
ter, said that he could not sleep for
two nights because he had to sponsor

*Published in the Gazette of India Extrzordinury Pirt 11, Section 2, dated $-12 $7 pp. 918-19
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ruch a messure. Then there was an
smergency situation in the country,
there were the pertition and commu-
nal troubles. In the end, he made up
his mind that at least for two years,
there should be an extraordinary
legislation like this. But since then
ve find that after every two or three
years, Government, every time, come
and say, we are not using the powers
of this legislation indiscriminately,
very few people have been kept under
detention, but even then, we need
this measure. We fail to understand
what is the need now.

For a time, there was the hackney-
ed argument of the communist bogoy.
But, today, at least in our country,
the Communists have become very
respectable.  We have heard it from
the Prime Minister, he gave them a
ckit from distant Scandinavia, he gave

" them a chit from distant Japan....

Some Hon. Members: Chit?

Some Hon. Members: Good certi-
ficate,

Shri T. K. Chaudhuri: Gooll conduct
certificate that they are behaving. ...

An Hon. Member: They were never
kad.

Shri T. K. Chaudhuri: ... .most pro-
perly and constitutionally. So, that
bogoy does not stand. We want to
know what is the special emergency
which has jeopardised the security
of the State that we must again ex-

tend the time lim‘t for the provisions -

of this Bill by another three years.

Mr. Speaker: The hon. Home Minis-
ter. The hon. Member has explained.
That is ail. He says that there is
rbsolutely no need and jn spite of the
certificates that have been given,
vhat is the need.

Shri T. K. Chaudhuri: There are
some more arguments.

I particularly want to object and
oppose the provisions of this Bill,
particularly a legislation of this kind
because we have found by experience
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that whenever you put such powers.
in the hands of the executive autho-
rity, ‘particularly the police autho-
rities,—~1 do not challenge the bona.
fides of the Home Minister or of the-
Government—whenever you put ex-
traordinary powers under an extra--
crdinary legislation like this in, the-
hands of the police, the police mind
becomes absolutely indolent. They
do not go into the papers. They
would not make proper investigations.
They would put any person under-
suspicion in jail. We have had enough
experience of that. 1 need not go.
into the history of the British days.
Even under the national regime, we
have had enough experience of this
kind. So, with all the emphasis at
our command, we want to oppose the
introduction of this Bill.

Shri H. N. Mukerjee (Calcutta—
Central): Can I make a statement,
Sir, because my hon. friend has made
some oblique observations? Perhaps
the reasons why we oppose this
motion may be made clear.

Mr. Speaker: Generally, when hon.
Members want to oppose, they would
like to choose one spokesman. In this
cuse, 1 will allow Shri H. N. Muker-
jee to make a very short speech.
Generally, I will allow only one under
the Rules.

Shri Hem Barua:
would also like to say.

(Gauhati):

Mr. Speaker: I am not going to
allow him. Then 1t will be a regular
debate.  Shri Mukerjee.

Shri H. N. Mukerjee: 1 shall be-
very brief in giving our reasons for
opposing the motion made by my
:riend the Home Minister.

As I said, my good friend here has
11ade some observations which impel
me to say that we in this House and
in the country, the Communist Party,
arder our behaviour always in accor-
dance with the necessities of the coun-
try and not with an eye to what Is
going to come from the side of the-
Government by way of repression or
otherwise,



3765 Preventive

An Hon. Member: Or Moscow.

Shri H. N. Mukerjee: We oppose this
measure that the Home Minister is
Dow trying to bring forward, and we
wppose it root and branch. "'We opposs
it at every stage of the proceedings.

Thig is an unwarranted measure,
this is a permicious measure, a
weapon in the hands of the executive
and Government is now trying to get
a longer lease of life for this legisla-
‘tion which earlier was introduced in
a very apologetic way.

An Hon. Member: Democratic Gov-
<ernment.

Shri H. N. Mukerjee: 1 feel also that
Government is surreptitiously making
this part of the law of the land. What
was professedly an emergency mea-
sure is surreptitiously being raised
tnto part of the permanent law of the
1and, and that 1s why we feel that
this 1s a fraud committed on the spirit
of the Constitution. This 1s an instru-
ment of poiitical vendetta which Gov-
crnment is trying fo employ. At a
time when over food, over foreign
pclicy, over refugee rehabilitation,
‘over economc reconstruction there 1s
virtual unanimity in the country, the
Government, in spite of it, comes for-
-ward with this kind of measure 1
oppose it root and branch, we oppose
it lock. stock and barrel

Pandit G. B. Pant: I am not at all
surprised and I also appreciate the
position of the hon Mover and of
'Shri Mukerjee.

An Hon. Member: Mover?
Mr. Speaker: They have moved the
-opposition.

Pandit G. B. Pant: When too many
speak simultaneously, it 1s difficult to
understand the iucoherent utterance.
What I was just trying to observe was
this. This measure has been before
the House for some time. There have
teen discussions almost every year on
the way this measure has been put
into effect. The instances which were
~qucied here were, I think, generally
approved by the House, and it was
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&lso felt that great care has Dbeen
takan In miding use af this theasure.

An Hon. Member: Question.

Pandit G. B. Prnt: If there was
nobody to differ from me, the House
would be monotonous.

So far as this measure is concern-
ed, we all have to remember one
thing. If our country has been able
to make any progress and if we have
any reputation in other countries, it
is mainly because we have a stable
Government, and we have succeeded
in maintaining order in our country.
If either of these were in any way
disturbed or upset, much that we have
gained whether in our country or
outside would be lost. So, while
taking care to enlarge the liberty of
every individual and to see that no
one is put to any unnecessary restraint
or annoyance, 1t is, I think, the duty
of all of us to see that conditions in
the country are so regular, so far as
we can, that the maximum number
of pcople are ab'e to enjoy individual
liberty, that thev are not deprived of
their Lberty because of bullies,
because of per<ons who work under-
ground or because such forces as are
let loose occasionally 1in a2 fit of pas-
<ion or rage

Yesterday I read out a statement
relating to the decisions that have
been taken by the Dravida Kazhagam
and what was done there. The other
day we all learnt what had happened
in Ramanathapuram Things hke this
are still coming to our notice. We
have been hearing of bomb explo-
sions from time to time, of spies doing
so many things. Can we, in these
circumstances, give up the duty that
we owe to the country? Its security
has to be maintained, public order has
to be preserved, Of course, if there
is any single case in which there is
any misuse, then we would be sorry

So far as the Central Government
is concerned, all orders are passed
after 1 have personally satisfled my-
self. ‘Then, as the hon. Members
know, though evidence is not led in
a formsal way, all these cases are
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brought under review and they are
examined by no less 2 person than a
Judge of a High Court. If the Judge
advises that the person on whom the
order of detention has been tentatively
1ssued should be released, he is releas-
ed. It is not purely an executive
affaiwr. It is something done by the
executive subject to review and scru-
tiny by the judiciary. So, to regard
it an arbitrary act done by the execu-
tive is. not correct.

I do not think at this stage I am
required to make an elaborate state-
ment. We will have occasion to con-
sider and discuss this matter, and we
will all do so calmly and dispassion-
ately. 1 am here to listen to every
argument, and if the House really
feels that we can discharge our duties
and maintain the standards to which
we are committed and facilitate the
smooth' course of jrogress which we
all desire without having any measure
of this type, we will be prepared cer-
tainly to consider the general opinion
of the House, but I am convinced that
situated as we are, it would not be
in the larger interests of the country
not to renew this Act. Some time
ago we allowed the Press (Objection-
able Matter) Act to lapse so that the
press may enjoy greater liberty. Simi-
larly we would have allowed this Act
to lapse if we were satisfled that it
is not necessary to continue it in the
circumstances. And also taking into
account the various measures that
have been introduced by us in order
to soften the rigours of the law and
to enable the people who are even
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convicted of crime to live a greater
and a more comfortable life as was
evidenced by the Probation of Offen-
ders Bill which was introduced
and which has been referred
to the Joint Committee, I venture
to say that our general attitude should
reassure the House that we have no
desire to put any fetters, but there
is a sacred duty which we all owe to
the millions living in the country, and
if unfortunately at times someone has
to be deprived of his liberty in order
that very large numbers of people
who would otherwise be affected by
his being at large, then such action
should not be looked at with distavour.

Mr. Speaker: The question is:

“Thet leave be granted to intro-
duce a Bill to continue the Pre-
ventive Detention Act, 1950, for a
further period"”.

Those in favour will say “Aye”.

Some Hon. Members: Aye.

Mr. Speaker: Those against will say
“NOID.

Some Hon. Members: No.
Mr. Speaker: The “Ayes” have it.

Some Hon. Members: The “Noes”
have it. -

Mr. Speaker: Let the lobbies be
cleared, and then division if neces-
sary.

The Lok Sabha divided: Ayes 181;
Noes 30.

Division No. 8}

Achsr, Shri

Agady, Shes

Alva, Shri Joachim
Anjenspps, Shr:
Ayyakannu, Shrt |
Assd, Maulsna
Bagdi, Shr

Baldev Singh, Sardar
Banerji, Shri P B.
Bastnan, Shri
Besappa, Shri
Besumaiari, Shr
Bhagavati, Shri

AYES

Bhakt Dagshan, Shei
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhogii Bhai, Shn

Bidari, Shr

Birbal Singh, Shri

Brahm Perkash, Ch.

Chanda, Shri Anil K
Chavds, Shri

Chettisr, Shri R. Ramsnsthan
Chuni Lsl, Shn

Dadjit Singh, Shru

Daseppe, Shri

f12.23 hrs.

Datar, Shri

Desai, Shri Morarj:
Dindod, Shri

Dinesh Singh, Shei
Dube, Shri Mulchand
Dublish, Shri
Dwivedi, Shei M. L.
Blayaperumal, Shri
Qeekwad, Shri Pute Singhao
Gandhi, Shri Peroxe
Gbhosh, Shri M. K.
Gohain, Sheri

Guhas, Shri A. C.
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Hesds, Shri Subedh
Hazaritm, Shri J. N.
Heda, Shri

Hublam Singh, Sarder
Igbal Singh, Serdar
Jain, Shri M. C.

Jang Bahadur Singh, Shri
Jene, Shri K. C.
Jinachandran, Shri
Jogendra Sen, Shri
Joshi, Shrimati Subhadra
Jyotishi, Pandit J P,
Ksnungo, Shri
Karmarker, Shri
Kusliwal, Shri

Kaysl, Shri P. N.
Keskar, Dr.

Khag, Shrt Shahnawaz
Khimji, Shri

Kishtaiya, Shrs

Krishna Chandra, Shr)
Krishnamacheri, Shri T T.
Krishna Reo, Shri M. V,
Lachmean Singh, Shr
Lazmi Bai, Shrimati
MaSds Ahmed, Shrimat
Maniyangedan, Shri
Manjula Devi, Shrimau
Mehdy, Shra S AL
Mehta, Shri B G
Mehts, Shni} R
Melkote, Dr

Migimste, Shrimats
Mashre, Shri Bibhutr
Mishrs, Shri SN
Mashrs, Shri R R.
Mohamumad Akbar, Shaikh
Mumsamy, Shra N R

Assar, Shry

Atchamambsa, Dr

Ban<riee, Shr: Pramathaneth
Bazrow, Shrt

Berua, Shrt Hem .
Bhatuche, Shr: Naushic
Bray Rey Sangh, Shn
Cbakravartty, Shrimat: Renu
Chandraman: Kalo, Shr:
Chaudhurs, Shri T K
Dasgupts, Shri B

Dige, Shr*

Elias, Shey M

Gaikwad, Shri B K
Ghossl, 5t

Ghose, Shri Bim.!
Godsora, Shry 8. C
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Murma, Shei Peiks
Marthy, Shri B.S.9
Musafir, Giani G. S.
Nsader, Shri P. T.
Nair, Shri Kuttikrishnan
Nakturgker, Shri
Nellakoys, Shri
Nanfspoe, Shri
Narsysnasamy, Shr) R,
Nayak, Shri Mohan
Nehru, Shri Jawaharial
Nehey, Shrimati Uma
Oza, Shn

Padalu, Shn K. V.
Palchoudhuri, Shrimat: lla
Pande, Shny C.D.
Pandey, Shn K N
Pangsrkar, Shr:
Pattabhi Raman, Shri1 C R.
Patel, Shrimati Maniben
Patil, Shri S. K

Pillai, Shri Thanu
Raghubir Sabas, Shri
Raghunsth Singhji. Shn
Rajish, Shri
Ramaswami, Shry & V
Ram Subhag Singh, Dr.
Ranbir Singh, Ch

Rane, Sbrt

Rangaruo, Shn

Rso, $hrt Heamaenth
Rao, Shr Jaganatha
Raut, Shri Bhola

Ray, Shrimstt Renuka
Reddy, Shri Narsps
Reddy, Shri Viswanatha
Roy, Shri Bichwanathu

NOES

Gupta, Shr Sadhan
Haider, Shns

Imam, Shri Mchamed
Japaut Singh, Shn
Kar, Shri Prabhat
Karm Singhu, Shre
Kutti, Shri D A
Khadilkar, Shs:
Krishraswami, Dr
Kumbhar, Shr
Kunhsn, Shn
Mahanty, Shr

Mahi, Shri R.C
Maits, Shny N B,
Matin, ldazi

Mepon, Shri Narsyanankutty
Mukerjee, Shrr H. N.

t
The motion was adopted.

Rungeang Buiss, Skri
Saigal, Shri A. 8.
Samants, Shri 8. C.
Sanganns, Shri

Serhad:, Shri Ajit Singh
Satish Chandre, Shri
Selku, Shri.

Sen Shri, A. K

Sen, Shri P. G.

Shsh, Shri Manubhs:
Shankaraiye, Shri
Sharms, Shri C. D.
Sharma, Shri R. C.
Shastri, Shrr Last Bahadur
Skivansnjspps, Shri
Shukls, Shet V C.
Siddananjappa, Shri
Siddish, Shr:

Singh, Shri K. N

Singh, Shra T.N

Sinha, Shri Anirugh
Sinhs, Shn1 B P.

Sinha, Shri1 Gejendra Prasad
Sinhatan Singh, Shri
Snatak, Shri Nardeo
Somant, Shri

Subbaraysn, Dr P
Sumst Prasad, Shri
Swarsn Singh, Sardar
Tewar:, Shr1 Dwarikanath
Thakur Das, Lals
Thimanaah, Shn
TI'hirumala Rao, Shry
Upadhyaya, Shry Shava Datt
Vedskumari, Kumari M
Wadiws, Shri

Wodcyar, Shn

Mullick, Shrt B C
Nuair, Shri Vasudevan
Nsyar, Shoy V P
Panigarahi, Shrt
Parulckar, Shri

Patel, Shri P R

Patal Shei Nana
Paul, Shr: U L.
Prodhan, Shni B. C.
Punnouse, Shn
Ramam, Shn

Ram Gagidb, Shni
Rao, S$hri T. B Vittal
Singh, Shr L. Achew
Thakore, Shzi M. B,
Valvi, Shr:

Warlor, Shri
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Papdit G. B. Pant: Bir, I introduce
the BillL

(Some hon. Members left the House)

Shri H. N. Mukerjee: Sir, you will
forgive me just to intimate to you
with great regret after this exhibi-
tion of the Covernment's temper in
regard to civil liberties, we consider
it our duty to leave the House.

(Shr H. N. Mukerjee left the House)

———

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL*

The Minister of Law (8hri A. K.
Sen): Sir [ beg to move for leave
to introduce a Bill to declare that
certain offices of profit under the
Government shall not disqualify the
holders thereof for being chosen as,
or for being, members of Parliament.

Mr. Speaker: Whichever hon.
Member wants to leave his seat may
do so gently No hon. Member shall
leave or stand while 1 am standing.
I am exceedingly sorry that hon.
Members do not observe rules of
decorum in this House. No hon.
Member shall stand while I am stand-
ing. Even the Members of the oppo-
sition have left the House in an
orderly manner. I cannot understand
why hon. Members on this side should
make such disorder and go out mak-
ing a lot of noise.

The question is:

“That leave be granted to
introduce a Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thereot for being
chosen as, or for being, members
of Parliament.”

The motion was adopted.

Shri A. K. Sen: I introduce the
Bill.

INDIAN TELEGRAPH (AMEND-
MENT) BILL

The Minister for Transport and
Communications (Shri Lal Bahadur
Shastri): Siz, I beg to move:

“That the Bill further to amend
the Indian Telegraph Act, 1885,
as passed by the Rajyva Sabha, be
taken into consideration.”

The basic objective of the amend-
ing bidl s to terminate the present
individual hiring contract system
between the Telephone Department
on the one hand and our subscribers
on the other, and to substitute in its
place statutory rules for the govemn-
ance of this relationship. It would be
readily appreciated that the entering
into of individual contracts on each
occasion, when a telephone has to be
provided or some other change has to
be made, entails considerable unneces-
sary work and makes for delays which
we are anxious to avoid The old
arrangement was all right when the
number of telephones was relatively
small and the larger telephone sys-
tems were run by private concerns
At that time it was necessary to have
individual contracts laying down the
rights of the two parties. The situa-
tion has now changed completely in
so far as the entire telephone system
is now run by Government. Apart
from this, the number of telephone
connections has shown a rapid increase
in recent years, and the present
arrangements for individual hiring
contracts have proved very cumber-
some and dilatory. Hon. Members
may be interested to know while on
31st March 1947 the number of tele-
phones was 1,28,1498, on 3ist March
1957 the number exceeded three
lakhs.

*Published in the Gazette of India Extraordinary Part I—Section 2,

dated $-12-57. pp. 918—17.





